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· CENl'AA,L ADMI.NISTRATIVE TRIBUNAL 

ALLAHABAD BENCH• AL~AD 

A~lahabad this_the _30th daLof MarchL 2001 

£ 2 B ~ ! :- Hon'ble Mr. Justice R.R.K. Trivedi, v .c. 

orginal Application No. 733 of 1998 

Susminder Singh s/o Late Sir Bachan Singh 

R/o village and Post- Rajpura.. Mawana Road 

Distt • Meerut. 

• ••••••••• Applicant. 

counsel for the awlicant i- Sri V.S. Chauhan 

VERSUS - - ---- - - 
1. Union of India. M/o Defence. New Delhi. 

I 

2. Ch1lef Engineer. Headquarter. central command. 

Lucknow. 225002. 

3. Chief Engineer. Bareilly zone. 

sarvatra Bhawan. station Road. 

Barellly cantt. (u.P.) 

4. c.w.E. Meerut cantt. G.E.E/M. Meerut cantt .. 

- •••••••• Respondents. 

counsel for the respondents:- 

0 RD ER (Oral) ------ 
{By Hon'ble Mr. Justice R.R.K. Trivedi. v.c.) 

This·appli~tion has been filed for direction to 

the respondents. to-appoint the applicant on compassionate 

ground and to pay him regular salary. 



... 

::2:: 

2. The facts in short are that applicant's father 

Late Sir Bachan Singh was employed as Pump House 
-~" 

Operator e,a~Meer~t. He died on 01.01.90·. The appli~nt 

made an application for appointment on compassionate 

ground in 1994 after he passed High School examination. 

Respondents by order dt. 27.04.98 communicated to the 
as 

applicant that his case was considered but/there is no 

vacancy available. he can not be appointed. Applicant 

was also req'l!lired to give his consent if he aga:ees to 

give his name in waiting list for consideration before 
I ' 

the next Boa.rd. Learned ·counsel for applicanth~s submitted 
'-"-- 

that consent was given by the applicant. It has alsQ ~"" 

submitted ~~intenance of the family~mploy..-: 

is necessary and applicant is even prepared to join 
"'-. •l. 

group 'D' post if offenlto him. 

. 
3. Considering the facts and circumstances of the 

case this o.A is disposed of finally with the direction 

to respondent No. 2 • Chief Engineer• Headquarter• Central 

COrmna.nd. Lucknow to consider the case of th~ applicant 

for appointment cln group •o• post or group •c• post 
'-.-1' • 

-~ ..,...__ '"' \$.. ~ . 
which-~canc~ a.a available and pass appropriate 
order within a period of three ·months from the date 

a copy of this order is filed before him. 

4. There will be no order as to costs. 

t-=--=--~1- Vice-chairman. 

/Anand/ 


